ITEM NO.31 COURT NO.3 SECTION IV-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 14073/2024

(Arising out of impugned final judgment and order dated 14-06-2024
in CWP No. 14471/2024 passed by the High Court Of Punjab & Haryana
At Chandigarh)

DEPARTMENT OF SPORTS Petitioner(s)
VERSUS
MANRAJ SINGH CHATHA & ORS. Respondent(s)

(IA No0.142334/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

Date : 12-07-2024 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s)
Mr. K.M.Nataraj, A.S.G.
Ms. Aishwarya Bhati, ASG
Mr. Krishna Kant Dubey, Adv.
Ms. Poornima Singha, Adv.
Ms. Radhika Mishra, Adv.
Mr. Shreekant Neelappa Terdal, AOR

For Respondent(s)
Mr. Mukesh Kumar, AOR
Mr. Adarsh Kumar Pandey, Adv.
Mr. Alok Kumar, Adv.
Mr. Prafulla, Adv.
Ms. Arundhati Jain, Adv.
Ms. Ankita Kaushik, Adv.
Mr. Sushant, Adv.

Wﬁ?@“md UPON hearing the counsel the Court made the following
s ORDE R
1. In the peculiar facts and circumstances of the present

case, we are not inclined to interfere with the impugned judgment



2
and order passed by the High Court. The special leave petition is,
accordingly, dismissed.
2. However, we clarify that the impugned judgment and order
shall not be treated as a precedent in any other matter(s).

3. Pending application(s), if any, stand(s) disposed of.

(DEEPAK SINGH) (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)



		2024-07-13T12:33:05+0530
	Deepak Singh




